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On behalf of respondents, Misc.lAppf%atfzn

No. 20/96 has been filed to indicate that the order
of suspension which was under challange in the OLA ,
has, during the pendency of O.A., been revoked by
an order dated 6.5.1995 passed by the conpetemt
authority. Copy of the order dated 6.5,95 has also
heen placed on record alongwith Suprlementary-

‘Counter. In view of the s@me and kavimm keeving

in view th2 relisf prayed for, in the O.A. we are
satisfied that the O.A, has become infructuous and
we accordingly dismiss;\s infructuous,
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